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MINISTRY OF HOME AFFAIRS
NOTIFICATION

New Delhi, the 21st April, 1999

G.5.R 277(E).—~1In exercise of the powers conferred by
section 10 of the Dadra and Nagar Haveli Act, 1961 (35 of
1961), the Central Government hereby extends to the Union
territory of Dadra and Nagar Haveli, the Goa, Daman and
Diu Preservation of Trees Act, 1984 (Act No.6 of 1984) as
at present in force in the State of Goa, subject to the
following modificationa, namely:-
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Modifications
1. In the Goa, Daman and Diu Preservation of Treea

Act, 1984, unlees the context otherwise regquires,
throughout the Act, -~

(1) for the words "Goa, Daman and Diu®, the words
*Dadra and Nagar Haveli" ashall be subatituted.

(2} after the worda "this Act", the words '"as
extended to the Union territory of Dadra and
Nagar Havaeli" shall be inserted.

2. In section 1, for sub-section (3), the following
»n»ll be substituted, namely:-

"{31) It shall come into force at once."

3. In section 2 ~--

(1) claumse (a) shall be renumbered as clauae (aa)
and bafore tha clauae (aa) as B0 renumbered, the
following clause shall be inserted, namely:-

“{a) *administrator” means the Administrater of
the Unicon territory of Dadra and Nagar Haveli
appointed by the President undey article 239 of the

Conatitution:”

{(2) after clause {(g), the following clause shall
be ingerted,--

"{(gg) "Official Gazette“ means the Dadra and Nagar
Haveli Gazette;"

(3) for clavse (k), the following clause shall be
aubstituted, namely:-

"{k) “Tree Officer” means pPeputy Conservator of
forests of Dadra and Nagar Haveli".
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4. In section 3 --

(1) for eub-section (1), the following sub-section
shall be substituted, namely:-

3. Establishment of Tree Authority.~- (1) The
Administrator shall, by notification, conatitute a
Tree Authority for the whole of the Union territory
of Dadra and Nagar Haveli."

(2) in sub-section (2), in clause (iii), for the
words "Legislative Assembly"”, the words "District
Panchayata" shall be subsatituted.

5. In section 34, for the words "Goa, Daman and Diu
FPorgsts Rules, 1964", the words "Dadra and Nagar Haveli
Foresta Rules, 1966" shall be substituted.

6. Section 38 shall be omitted.
ANNEXURE

The Goa, Daman and Diu Preservation of Trees Act, 1984 ae
extended to the Union Territory of Dadra and Nagar Haveli
{Act No.6 of 1984)

AN
ACT
to provide for the preservation of trees in the Union

territory of Goa, Daman and Diu.

Be it enacted by the Lagislative Assembly of Goa, Daman
and Diu in the Thirty~-fifth Year of the Republic of

India as follows:-

CHAPTER 1
Preliminary

1. Short title, extent and commencement,-- (1) This
Act may be called the Goa, Daman and Diu Preservation of

Trees Act, 1984.

(2) It shall extend to the whole of the Union

territory of Dadra and Nagar Haveli.
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(3) It shall come into force at once.

2, Definitions.-- In this Act as extended to the Union
territory of Dadra and Nagar Haveli, unless the context

otherwise requiresg,--

(a) "Adninistrator” means the Administrator of the
Union territory of Dadra and Nagar Haveli appointed by
the President under article 239 of the Constitution:

(aa) "Appellate Authority" means an authority appointed
by the Administrator as appellate authority under this
Act as extended to the Union territory of Dadra and
Nagar Havelij;

(b) "blank area" means any piece of land (not being
under cultivation) measuring one-half of an hectare or
more, which has five or leas number of trees growing on

it per every half hectares:

(e) "Conservator of Forests" means the Conservator of
Forests, Dadra and Nagar Haveli:

(d) "Deputy Conservator of Forests" means a Forest
Officer in-charge of a Forest Division and exercising
jurisdiction over the area:

(e) "Government" means the Government of Dadra and
Nagar Haveli:

(f) "forest produce" includes--

(a) the following whether found in, or brought
from, a forest or not, that is to say--

timber, charcoal, caoutchoue, catechu, wood~0il, resin,
natural varnish, bark, lac, mahua flowers, mahua seeds,
kuth and myrabelams, and

(b) the following when found in, or brought from,
a forest, that is to say--
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(1)  trees and leaves, flowers and fruits, and
all other parts or produce not hereinbeforae mentioned,
of trees,

(ii) plants not being trees (including grass,

creepers, reeds and moss), and all parts or produce of
such planta,

(iii) wild animals and skins, tusks, horns, bones,
silk, cocoons, honey and wax, and all other parts of
produce of animals, and

(iv) peat, surface ao0il, rock and minerals
(including limestone, laterite, mineral oils, and oil
products of mines or quarries);

(g) “notification" means a notification published in
the Official Gazette;

(gg) "Official Gazette” means the Dadra and Nagar
Haveli Gazette:

(h) "rural area"™ means an area as specified in
Schedules I and II;

(1) "to fell a tree" with its cognate expression,
means severing the trunk from the roots, uprooting the
tree and includes bull-dozing, cutting, girdling,
lepping, pollarding, applying arboricides, burning or
damaging a tree in any other manner;

(j) "tree" means any woody plant whose branches spring
from and are supported upon a trunk or body and whose
trunk or body is not leas than five centimetre in
diameter at a height of thirty centimetres from the
ground level and is not less than one metre in height
from the ground level;

(k) "Tree Officer” means Deputy Conservator of

Forests, Dadra and Nagar Haveli;
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CENTRAL acr 14
OF 1923

(13 "urban area" means an area comprised in a
Municipality and includes such area as may be notified
as urban area by the Administrator from time to time
for the purposes of this Act as extended to the Union
territory of Dadra and Nagar Haveli:

(m)  "wood lot" means any piece of land of which trees
form the main .crop, the number of such trees in each
hectare being not less than twenty-five;

(n) "prescribed” means prescribed by rules made under
this Act as extended to the Union territory of Dadra
and Nagar Haveli;

CENTRAL ACT 16 OF 1927

(o) words and expressions used in this Act as extended
to the Union territory of Dadra and Nagar Haveli and
defined in the Indian Forest Act, 1927, but not defined
in this Act as extended to the Union territory of Dadra
and Nagar Haveli shall have the meanings r&Spnct1vely
assigned to them in that Act as extended to the Union
territory of Dadra and Nagar Haveli.

CHAPTER 1II
Tree Authority

3. Establishment of Tree Authority.-- (1) The
Administrator shall, by notification, constitute a Tree
Authority for the whole of the Union territory of Dadra
and Nagar Haveli.

(2) The Tree Authority shall consist of the
following members, namely:-

(i) Development Commissioner or any other officer
. hot below the rank of Secretary to the Government

nominated by the Government - Chairman;

(ii) Collector of the concerned revenue District -
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Member.

(1ii) Two Members of the District Panchayat
nominated by the Government - Members.

(iv) Two Representatives of the local bodies
nominated by the Government ~ Members.

(v) Conservator of Forestas or his nominee --
Member-Secretary.

(3) The Tree Authority may co-opt as members in
such manner. and for such period am it may determine not
more than three . representatives of non-official
organisations and Government Departments having special
knowledge or practical experience in the preservation of
trees.

4. Meetings of the Tree Authority.-- (1) The Tree
Authority shall meet at leaat once in three months at such
place and time as the Chairman may decide.

(2) The guorum to constitute a meeting of the Tree
Authority shall be three¢ members referred to in sub-
section (2) of section 3.

(3) No co-opted member shall have the right to
vote at a meeting.

(4) In the case of an equality of votes on any
matter, the Chairman shall have a second or casting vote.
CHAPTER 1III

Officers and Servants

5. Appointwent of Tree Officer.-- The Conservator of




Forests may, appoint one or more Forest Officers of a rank
not below that of a Deputy Conservator of Foreats aa Tree
Officers for the purposes of this act as exfendsd & the
Union ﬂ'err»ié'ary of Dadra anol Na.,ar» Marel

6. Appointment of other Officers.-- The Conservater of
Forests may, from time to time, appoint sauch other
officera and servants as he may consider necegsary who
shall be subordinate to the Trase officer.

CHAPTER IV
Duties of Tree Authority

7. Duties of Tree  Authority.-- Notwithstanding
anything contained in any other law for the time being in

 force, the Tree Authority shall, subject to any general or

special order of the Government, be responsible for -~

{a) the preservation of all trees within its
jurisdiction;

(b) carrying out census of the existing trees and
obtaining, whenaver conaidered hecessary,
declarations from a2ll owners or occcupants about the
nunber of trees in their lands:

(¢} @apecifying standards regarding the number and
kind of trees which each locality, type of land and
premises shall have and which shall be planted
aubject to a minimum of five trees per hectare in
the case of rural areas;

(d)  development and maintenance of nurseriqs,
supply of aseeds, sapplings and trees to peraons who
are required to plant new trees or to replace trees
which have been felled;
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(e) Pplanting and transplanting of trees
necessitated by construction of buildings, new
roads or widening of existing roads or replacement
of trees which have failed to come up along roads
or for safeguarding danger to life and proper;y:

(£) organiasation of demonstration and extension
services for the purposes of this Act as extended
to the Union territory of Dadra and Nagar Haveli
and assisting private and public institutions
connected with planting and preservation of trees:

(g) planting ang maintaining such number of trees
as may be considered necessary according to the
prescribed standards on roads, in public parks and
gardens and on the banks of rivers or lakes or
seashores;

(h) undertaking such schemes or measures as may be
directed from time to time by the Government for
achieving the objects of this Act as extended to
the Union territory of Dadra and Nagar Haveli;

(1) undertaking critical study of the proposals of
various Government Departments and private bodies
for construction of buildings, roads, factories,
irrigation works, laying out of electric,
telephone, telegraphic and other transmission lines
with regard to protection of existing trees and
planting of more trees, wherever poasible; and

(3) promotion, demarcation, acquisition and
development of land as wood lots, gardens, parks
and picnic spots in cities, towns and villages for
the use and recreation of public.
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o CHAPTER V

Restrictions of felling and removal of trees and
liabilitiea for preservation of trees

3. Restriction on felling and removal of trees.--
Notwithstanding anything contained in any other law for
the time being in force or in any custom or usage or
contract and except as provided in this Act as extended to
the Union territory of Dadra and Nagar Haveli or the rules
made thereunder, no person shall fell or remove or dispose
of any tree or forest produce in any land, whether in his
ownership or occupancy or otherwise, except with the
previous permission of the Tree Officer:

Provided that if the tree is not immediately
felled, there would be grave danger to life or property or
traffic, the owner of the land may take immediate action
to fell such tree and report the fact to the Tree Officer
within twenty-four hours of such felling.

9. Prhredure for obtaining permission to fell out, remove
or dispose of a treas -- (1} Any persan desiring ton fell or
remove nr ntherwise dlspose nf by any means a tree, shall make
an anpliration to the concerned Tree Officer for permission and
such applicatinn shall be accompanied by attested copies of ths
documents as may be prescribed in support nf ownership nver the
land, the number and kind of trees to be cut, their girth
measured at a height of 1.85 metres frnm ground )mvel and the
rsasons therefer , survey sketch showing clearly the site and
survey numbers of the property.

(2) On receipt nf the application, the Tree Officer may, after
inspecting the tree and holding such enquiry &8s hs may desm
necessary, elther grant permission in whole or in part or far
reasnns to be recorded {n writing refuse permission:

Prnvided that such permission shall not bhe refused If

thas tree _
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(1) is dead, diseased or wind-fallen; or

(it} {8 silviculturally mature provided it does not octur on
a steep slope; or

(111) nunstttutas'a danger to l1ife or property; or

(iv) conatitutes obstructinn to traffic; or ‘

(v) is substantially damaged or destrnyed by fire,

lightning, rain, or nther natural causes; or
(vi) igs reauired in rural areas to2 be cut with a view to
appropriating the wond or leaves therenf or any opart
therenf for bonafide use for fuel, fodder, agricultural
{mplements or other domestlic use,
(3) tha Tree Offircer shall give his decision within sixty

days from the date nf receiot nf the applicatinn:

Provided that no permission shall be granted to any
person from the same area on more than two occasinns during the
same ysar subject to a maximum area of one hantare at a time.

(4) If the Tree Officer fails to communicate his permission
or refusal within the period specified urder sub-sectinn (3),
the permission referred tn in sectinn 8 shall he Aeemed to have
bean granted.

(5) Every permigsion granted under this Act as sxtendsd to
the Unfon tacclitory of Dadra and Nagar Havelt shall be in such
form and subject tn such conditions, f{ncluding taking of
security for ensuring regeneration of the are-a and replanting
of trees nr otherwlse, as may be prescribad,

10. Cbligatinn to plant trees, = Every person, who is
granted permission under this Act as extended to the Uninn
territory of Dadra and Nagar Haveli tn fell or dispnse af any
tree, shall be bound tn plant such number and kind of trmes in
the area from which the trse {s feillad or Alspnsed of by him
under such permission, as may be directed by the Trema Qfficer:

Provided that the Trea 0Qfficar may, for ressnns to be
recorded in writing permit lesser number of trees to be planted
or trees to be planted (n any different area or axempt any
person from the obligatinn to plant or tend any tree.
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11. | Planting of adequato number of treas in blank aresss.—
(1)Every owner of land shall, within 8 period of twn years
from the dais of commencement of this Act A8 exranded tn the
Union tercritory of Dadre and Nagar Haveli or within guesh
extended periocd as the Tree Authority may specify in this
behalf, plant trees in blank areas sn as tno ronform to the
standards specified by it wnder clause (<) ot gaztion 7,

(2) Where the Tree- Dfflcer is of the optnion that tha number
of tree in any land is nnt adeauate accordling tn the standards
referred to {n sub-sectian (1), he may i{ssue B8 notlze ta thes
owner of such land tn ghow cause as to why trees as may be
spacifisd {n Fuch nntice should not be planted in such land.

(3) The nntlice refsrred to in sub-seatinn (2} shall bm given

(n guch fsem and shall contala such particulars and shall bne
served in such manner as may be prescribed.

(4) The Tree Officer may, aftar considering the rause, {f
any, shown by the owner nof such land, direct him to plant sych
number and class of trees as may be sperified in the dirsection,

12, Preservatlinan of trees,— {1) Subject tn the
provisions nf section L4, it shall be the duty of the owner of
the "land tn comply with an order made under section 9, or a
direction tssusd under section 10 or section 11 and to plant

- trees In accordance with such an arder or divectinon and {n

ansura that they grow wel)l end ars wall praserveq,

(2] All the owners shall effactively protect altl the trees
frowing in the lands or the areas under their control and whers
the Tree Officer fs at the opinian that adequate measurss bavs
not been taken to protect the trass from any damage, he may
direct the owner tn take asuch measures as are nonsidercsd
necessary to protect trees from damage. In rase nf default,
the tree nfficer may himself arrange such mesasures and recaver
the expenditure therenan from the owner tn the prescribed
manner.



— i

— - —_

[ s I—og 3 (i) MRS 61 USTY : STATIRT 25

13. Implementation of nrder made nr directjons given under
santians 2, 10 and 11 and recovery of expenditure nn faflure to
comply with them.—— {11 Everv person wha {is under an
obltgation to plant trees unrder an order made under section 9
or a direction given under sectinn 10 or sestion 11 shall siart
preparatory work wlthin thirty days nf the date of roecei{nt of
the order or direction, as rthe case may be, and ghall plant
trees in accordance with such nrder ar direction tn the ensuing

nt following raliny $Season or within such extended time as the
Tree Officer may, allow, and shatll provide adequate and

effective orotection tn the trees that exist or are planted in
the land or the area from any damage.

(2) In cagse of default by such parsna, the Tree Officer may
cauyse {(rees 1o be planied and may recover the cost of
plantation from such person in the prescribed manner,

1, Adoptinon of tree. —m=e Notwithstanding anything
contained in thig Act as extended to the Un?an territary of
Dadra and Nager Havell or in any other law for the time being
in force, the Tree Authority may, subject to such terms and
conditions as 1t may specify {(n that behalf, after giving
notice to the aowner nof the tree tn show cause, tf any, as to
why the tree should not be given in adaption, aliow, by a
written permission, any body corporate or instttutinon to adopt
the tree for such period as may be specified in the permission
and during such perind, the sald body cnrperate nr institulion
shall be responsible for thes maintenance and preservattion of
the said tree. '

15. Appeal. =——— (1) An appeal ghall lie against thae order
or direction of the Tree Officer under sections 9, 10, 11 and
12 to the Appellate Authority within a psricd of thirty davs:

Providaed that an appeal may be admitred efter the expiry
of the said period of thirty days i{f the appellant satisfies
the Appellate Authority that he had sufficlient cause foc nnt
preferring the aopeal within that periond,

{2) Bvery appeal under this sectinp shall be made by a
petition in wrtiting and shall bs accompentad by a copy nf the
order or diresction apnpealed against and shall be accomnanied hy

2236455 )

‘a fee of rupees tan.
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(3) In dispnsing of an appeal, the Appelilats Authority shall
follnw such procedure as may be prescribed.

Provided that no appeal shall hs dispnsed of unless the

appellant has been given a rsasonable oppmrtuﬁ%ty of being
heard. ..

CHAPTER V1

Penaltles and Procedure

16. Seizure of property. wemess Whsre the Tree Officer or a
Forest Officer not below the rank of a Forest Ranger or a
Police Officer not below the rank nf a Sub-Inspector has
reasons to believe that an offence under this Act ls committed
in respect of any tree, he may seize the tools, implements, any
boats, vehicles, animals or nther conveyances used for the
commission nf the said offence, alongwith the treme or part
thereof which has been served,frqm the gvéund or the (runk, as
-the case may be:

Provided that when the seizure has been affected by a
Forest Officer or a Police Officer, he shall Immediately inform
the concerned Tree Officer about the said selizure:

Provided further that every officer seizing any property
under * this section shall place on such property a mark
lndicating that the same has bheen so seized and shall as soanan
a8 may be, make a report of such seizure to the Magistrate
having jurisdiction to try the offence nn acrount of which the
seizure has been made."

LT Forfeiture of timber and other produce from the tres,
implaments used for felling and vehicle and animal used for
transport of such trees, ———— (1) Where any person is convicted
of an offence under this Act as extended to the Union territory
of Dadra and Nagar Havell any timber or the trea in respenct of
which an offence is rcommitted, the tools and implements used
for felling, and any boats, vehircles, animals or other
conveyances used fnr {ts transport, may be ordered by the court
to be farfeited to Government.
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(2) Anv timber produce from the tree, tools, and implements
etc. and any boats, animals or other convevances forfeited
under sub-section (1) shall ba dispnsed nff by the Tree Officer
in such menner 29 may be prescriber.

18, Power of release property selized under section 16, -
The Tree Officer may release the property selzed under section
16 if the nwner of ths land executes a bond in such form as may
be prescribed for its production whenever required.

19. Power to arrest without warrant.=— (1) Any Tree Officer
or a Forest Officer not below the }ank of A Forest Ranger or a
Police Officer not below the rank of & Sub-Inspector may,
without a warrant, arrest any person reasonably suspected of
having been concerned In any offence under this Act as extended
to the Unfon territory of Dadra and Nagar Haveli and such
person refuses to give his name or address or gives a name or
sddress which the concernad offlcer has reason tn believe to be

false or if he has reasnn to believe that the person will
abhscond. '
(2) Any pargﬁn arrested under sub-section (1) shall be

informed, as soon as may be, of the grounds for such arrest and
shall be produced before the nearest Magistrate having
jurisdiction in the case within twenty four hours of such
arrest excluding the time necessary for the Journey from the
place of arrest to the court nf the Magistrate and no such
person shall be detained in custndy bheyond the said peciod
without the authority of the Magistratse.

20. Power to release person arrested, Any onfficer who

has arrested any perscn under the provisions of sub-sectlon (1)
nf section 19 may release such person on his executing a bond
with proper surety to appear, {f and when so required, before
the Magistrate having jurisdiction in the case, or before the
Police or the Forest Officer nnt below the rvrank of Deputy

Conservator of Forests or the Tree Officer.

21. Power to prevent commisston nf offencs. Every Trea

Officer or his subordinates or any forest, Revenue or Police
Officer shall prevent and may interfere for the purpose of
preventing the commission of any of fence under this Act as

1233(G1(99 -5




B

THE GAZETTE OF INDIA : EXTRAORDINARY [PagT I—SBC. 3¢

sxtended to the Unfon territory of Dadra and Nagar Haveli,

22. Power to compound oftence. The Government may, by
nntification, empower a Tree Officer or any Foresat Officer not
below the rank of Deputy Conmervator of Farests -

(a) to rnompound any offence committed under this Act aa
extendod to the Union tarriiory nf Dadra and Nagsr Haveli on

payment of ———

(1) 8 sum not exceeding rupees ten thousand by way of
composition for the offence which such person {a suspected to
have committed; and

(11) the value of timber and nther produce, if any, from the
tree in respect of which the offence has been committed.

(b) to relesase any property seizad or liable to
confiscation, on payment of the value thereof, as estimated by
such officer and the " amount determined as payable for
composition of the affence, as ordered by the Tree Officer or
any Forest Officer, as the case may be.

(2) On the payment of such sums or such value ¢or both, &s
the case may be, to such Officer, the property seized and the
offender, if 1in cugtody, shall be released and nao fur ther
prdceadinga shall be taken against such offendar nr property.

23, Contravention of Act .to be reported by certain Gfficers.

It shall be the duty of every rorast officer, Panchayat
Secretary, Police Constable or any Ofticer sﬁparior to him and
every Officer of the Departments‘of Agriculture, Land Survey
and revenue —e- | '

(a) to give immediate {information coming to his knowledge
of any contravention of section 8 and of praparation to commit
guch contraventf{on teo the Tree Offfcer or the Deputy
Conservator of Forests;

(o} te take #il reasonable measures in his power to prevent
such contravention which he may knaw or have reason to belisve
that it is about or likely to be commtitted.
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24. Offences by Companies, ——— (1) If the person committing

an offence under this Act as extendad to the Unton territory of
Dadra and Nagsr Haveli is a Company, the company as well as
every person incharge of and responsible to the cnmpaﬁy for the
conduct of its business at the time of the commission of the
of fence shall be deemed to be Builty of the otffence and shall
be liable to be prosecuted against and pun{shed accordingly:

Provided that ﬁothing contained 1In this sub-section
shall rendsc any such person liable to any punishment providad
in this Act as extended to ths Unton territory of Dadra and
Nagar Haveli, {f he proves that the offenca was committed
without his knowledge or that he exsrclsed all due deligence to
prevent the commissior of such offence.

(2) Notwithatanding anything contained in sub-section (1),

whers an offence under this Act as extended to the Union

territory of Dadra end Nagar Havell has been committed by a

company and it is proved that the offence was'commtttod with

the consent or connivance of or tg ettributable to any naslecf

of the part of any director, manager, escretary, treasufar or

other officer of the Company, such director, manafar._
secretary, trwasurer or other officer of the company shall also
be deemed to be gullty of that offence and shall

be liable to be proceeded against and punished gccordingly,

Explanpation, For the purposes of this section
(a) "Company"” means any body corporate and includes a firm
or cother assnciation of individuals; and

R

{b} "Director" in relation to a firm means & partnsr in the
firm,
2%. FPenalty.— (1} Any persan who contravenss any of the

pravisions of this Act 88 sxtended to the Union tecrtitory of
Dadra and Nagar Havelit or rules or orders made thareunder
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shall, on conviction, be punished with imprisonment which may
extend to one year or with fine which may extend to one

thousand rupees or with both.

(2) Every Forest QOfficer or Police Officer who vexatibusly
and unnecessarily arrests or seizes any property on pretence of
such property being lfable to forfeiture under this Act as
axtended to the Union territory of Dadra and Nagar Haveli shall
be punishable with imprisonment for a term which may extend to
six months or with fine which may extend to five hundred rupees
or with both.

26, Award of penalty or forfelture not to interfere with

other punishment, The award of penalty or forfefture of any
property under thls Act as extsnded ta the Union territory of
Dadra and Nagar Havel! shall not prevent the inflicting of any
punishment to which the person affected thereby is liable under

any nther law.
CHAPTER VII
Miscellanenus

Z27. Officers to be public servants., —=——- The nofficers
exercising powers or discharging any duties or functions under
this Act as extended to the Union territory nf Dadra and Nagar
Havell shall bp deemed to be public servants within the meaning
of section 21 of the Indian Penal Code.

28. Bar of proceedings.————— No suit or proceedings shall
lie against the government or any person empnwered to exercise
power or to perform duties or discharge functions under this
Act as extended tn the Union territory of Dadra and Nagar
Havell, for anything donme or purporting to be done or omitted to
be done in good faith under this Act as extended to the Union
territory of Dadra and Nagar Haveli or the rules and orders
made thereunder,
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29, Executions of order for payment of money. ~—-— Any sum,
including any amount for compostion of an offence, the payment
of which has been directed to be made by any person under this
act as extended to the Union territory of Dadra and Nagar
Haveli shall without prejudice ton any other mode of recovery
under any law for the time being in force, be recoverable from
him as an arrear of land revenuse.

CENTRAL ACT 16 OF 1927

30. Act not to apply to certain areas.

Nothing in this
Act as extended to the Unfon territory of Dadra and Nagar
Haveli shall apply to the Government, a Government forest under
the control nof the Forest Department, a forest or forest land
notified under the Indian Forest Act, 1927,

31. Powér of the Government to exempt.--—— Subject to such
conditions, 1if any, as may be imposed, the Government may, 1{f
i1t considers it necessary so to do in the public interest, by
notification, exempt any area or any species of trees from all
or any of the provisions of this Act as extended top the Union
territory of Dadra and Nagar Haveli,

3z, Power of the Government for Preservation of Irees. ———

(1) The Government may in the finterest of general public,

declare by notification that any class of trees shall not he
felled for such period as is specifled in that notification.

(2) The management of such trees shall be regulated in the
prescribed manner.
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3;_ Inveéﬁ&ng tree Officer with certain powers.,== (1) The
Government ﬁ;y. by notlfication, invest the Tree Officers and
other officers with all or any of the following powars,
namely: -

(a) power to enter upon any land and to survey, demarcate

and maka a map of the name; . '

(b) powers of -a civil court to compel the attendance of

witnesses and the production of documents and material

objects;

(¢) power to {ssue a search warrant under the code of

Criminal Procedure, 1973;

(d) powar to hold enquiries into offences under the Act as

extended to the Union tercitory of Dadra and Nagar Haveli and

in the course of such enquiry to raeceive and record evidence:

(e) power to take passession aof properly under the Act as

extended to the Union terci{tory of Dadra and Nagar Haveli:

(f) powar to direci releass of property or withdrawal »nf

chargeg; and '

(g) power to require any person to plant tree nr trees of

suitable species in adequate numbers on any land owned or

occupied by him.

CENTRAL ACT 2 OF 1974

(2) any evidence recorded under clause (d) of sub-section

(1) shall be admissible 1in any subsequent trial before a
(enTRAL.  Magistrate {f such evidence has been taken fn the presence of
Acr 2 the accused person and recorded in the manner provided by

f;iQ. section 274, section 276 or section 277 -nf the Code of Criminal

Procesdures, 1973,

34. Transit of felled material. ~-— Ths provisions of
section 41 of the Indian Forest Act, 1927 and Chapter V of the
Dadra and Nagar Haveli Forest Rules, 1966 shall mutatis
mutandis, apply to the transit of the felled trees under this

Ct as extended to the Union territory of Dadra and Nagar
Hatwelli.
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SCHEDULE I1
(See section 2)
Areas, comprising of lands outside the urban areas ather

than those included in Schedule I,
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35, Power of the Government %{o give direction. The

Governmant may from time to time give tc the Tree Officers,
other officers of the Tree Authority and officers subordinate
to them general or special directlions regarding the d{scharge
of their functions and for carrying out effectively the
purposes of thia Act as extended to the Unlon territory of
Dadre and Nagar Havell and such Tree Officers and other
nfficers shall comply with the dicectiona issued.

36, Power to make rules,—-- The Government limy.v hy
notification, make rules to carry out the purposes of this Act
as extended to the Union territory of Dadra and Nagar Haveli.

37. Provision of this Act as extended to the Union territory
of Dadra and Nagar Haveli to be in additien te any other law
for the time being in forcd. —=~ Nothing in this Act as
extended to the Union territory of Dadra and Nagar Haveli shall

be deemed to affect the operation of any other law and the
rules made thereunder and the provisions of this Act asg
extended to the Union territory of Dadra and Nager Haveli shall
be in addition to and not in derogation of the provisions of
the sald Act as extended to the Union territory of Dadca and
Nagar Haveli and rules made thereunder.

P ™

SCHEDULE I
{Ses sgection 2)

Areas comprising of land, outside the urban areas, under
cultivatinn of coconut, areca-nuts, rubber, cocoa, cashewnut, '!
mango, sapota or any other horticultural crop, including
woodlots and land belonging to the Government and leasad out in 4
favour of others.



